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1. The Postmaster General,
Hyderabsd Region,Rydershad.

2. The Superintendent of Post Cffices,
Hanamkonda Postal Division,
Hanamkonda-506 001.
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ORDER
None for the applicant. Heard Mr.N.R.Devaraj, learned

ccunsel for the respendents,

2. Though this OA was not listed today byf‘theﬁearned
counsel for the respendents submitted that the prayer In this

OA is similar to the prayer in OA.1268/96 and 1269/96 which were
disposed of today. Though the -gpplicantis not presentlthe OA
may be disposed of as same relief as in 0A.1268/96 and |1269/96

is being gﬁaabod in this OA alsoc, The learned counsel|for the
respondents submitted that as the couns el in thisOA is also same
the OA may be disposed of without waiting for further hearing. In
view of the above submission of the respondents counsell, I feel
that the OA may be disposed of en similar lines as wa# done in

the cases of OA.1268/96 and 1269/96.

3. The applicant in this OA is working as EDMC/| Tadder,
a/w,Marrimuchal, Cherial Mardal in Hanamkongg Postal Pivision .

POWEWLAWP:W
Due to instzuetien of the cycle beat allowance the allewance which

was earlier in existance on the basis of the foot beat was revised

downwardly., Due to the downward reduction of the ba# ¢ allowance
the recovery of the excess amount was sought to be ;ﬁ overed from
him by order No.A.209/@ated 17-2-95 (Annexure-I). As per the

impugngd order the excess ameunt was sought to be redovered from

the date of appeintment w.e,f., 19-07-90,

4, This OA is filed to set aside the impugned | order ﬂe.A.ZO
dated 17-2-95 (Annexure-I) issued by the Superintendent of Post
O¢fices, Hsnamkonda Postal Division, Hanamkenda by ofdering revisi
of allowances downward and recovery of excess paid with afrect
£rom 1%-0?~96 by declaring it iz arbitrary, unwarranted, illegal
and frivélous andlviolative of Article 14 gnd 16 of [the

Constitution and with all consequential benefits,
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5. An interim order w;s passed in this OA datgé 4-11-96
suspending the impugned order asted 17-2-95,
6. *he applicant in this OA submits that the agplicant is

similarly placed as applicant inOA.835/96 and thereby

meaning that

the relief as granted to the applicant in 0a.8385/96 mTy be granted

to him alse.

7. The legrned counsel for the respondents submit that this

OA is covered by the judgement of this Tribunal in OA

hence similar crder may be passed in this OA alsoe.

8. In view of the gbove suhmission;the followi

is given:=-

1835/96 and

ng direction

The ravised allowance for the applicant shahl take

efrect from the issue of the impugned order by the Sy

retrospectively before the issue of the impugned orde

17-2-95, the same shall be paid back to the applicant

within

three months from the date of receipt of a copy of tHis order.

9. The OA is ordered accordingly. No costs,

Dated : The 11th June 1997,
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{Dictated in the OpenCourt)
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Copy to: : ‘ | o !
-1%=Tﬁa Pnst Master Genaral, # Hydarabad'aagian, Hydaraﬁ?d.
2% The supermntandant of Post ﬂfficaa, Hanamkanda, {
Postal Division, Hanamkonda. |
34 One copy te Nr.s ﬂamakriahna Rag, Adwocate,CAT Hydarrbad,
@$ One copy to MroN.R.Devraj, Sr.CGSC,CAT,Hyderabads: )
% Ope copy to D.R(A), CAT,Hyderabady ‘ j
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